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FRIDAY, DECEMBER 22, 2023

BAJAJ HOUSING FINANCE LIMITED
Corporate Office; Cersbnem IT Park B2 Building Sth floar, Ketyani Megar, Pune, Maharashire 411014, Branch Office: 14th Floar Agareal
hdetro Heights Netal Subhash Palace Pitampura New Delhi 110034

POSSESSION NOTICE

/s 13(4) of the Secuntisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002, Rule 8-{1) of the Security Interest (Enforcement) Rules 2002.0Appendix-1V)

Whaenaas, the undersgned biring the Aushorized Office: of K5 BAJA] BOUSING FINAMCE LIMITED (BHFL) undsr 1he Securilizalion and Roconstruction of
Firancial Assets and Enforcement of Secury InterestAct 2002 and in exercse of powen confered under section 1 302) read with Rl 3 of the Secunity Intaras!

%m U.P. Statﬂﬂ;:'ll:‘.iu;t:;;fI.':EHEIII:.;;;FI;;Ht Authority MUHIVAH SMALL FINANCE BANK SECOND FLOOR, GMTT BUILDING

D-7 SECTOR 3 NOIDA UP 201301

POSSESSION NOTICE (for Immovable property) [Rule B(1)]

Whereas, The undersigned, being the Authorised Officer of Lijitvan Small Financa Bank Ltd,, under the Sacuritisation & Reconstruciion
of Financizl Azsets & Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under section 13(12) read with rule 3
of the Security Inlerest (Enforcemant) Rules, 2002 issued demand nodice to bormower’ Guaranior on the dates mentioned hereunder;
calling upaon the Borrower(s) | Guarantor(s) to repay the amount mentioned in the respactive demand nofice within 60 days of tha date of
the notice. The Borrower/Co-BomowerMorigagor having failed to repay the amount, notice is hereby given fo the BorrowerMartgagor,
Co- BorrowerMortgagor, Co-Barrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the
property described harein below in axercise of powers confemed on him under sub-saction (4) of section 13 of the said Act read with rule
B ofthe Securty Interest Enforcement Rules, 2002, on the dates menbioned against each account,

=2, 4th Floor, Maha Luxmi Mall, RDG, Raj Nagar,

Gharziabad-201002, E-mail: rmghaziabadiupsida.co.in, website:
Wotice for Public Objections/Suggestions on amendment in part Layout Plan of Various
Industrial Area.

1. In Industrial Area Sector-22, Meerut Road Plot no. A-6M112-3 have been created by
amalgamating plotno, A-6M1/2 & A-61/3 {4179.28 Sq. Mir,).

2. In Industrial Area Site-IV, Sahibabad Plot ng. C-1, C-11, C-1/2, & C-1/3 have been created by
Sub Division plot no, C-1 {Area 4147 82 5q Mir.)

3. In Industrial Area Site-IV, Sahibabad Plet no, 51, 51/A, 5118, 51/C, 5170, 51/€, 51/F, 511G, 51H
& 51/ have been created by Sub Division plot no. 51 (725002 Sq. Mir.)

1. {a) The amended part fayout plan of Ingustial Area Sector-22, Meent Road and Sike-lV,

onlinaupside.com

{Enforcement) Rulas 2002, issued Demand Mofoe|s) bo Borower(s)'Co Borower(s) Guarantoes) meantionid heren bakow o repay e amount manticnad in
the natice wilkin B0 days fom the dale of recespl of e sald notice, The Barowes s} (Co Borrowens) Guaramor]s) having fzled to repay the amaeont, notics g
neretry gven 1o the Barrowen(s) (Co Boroweris)! Guaranton's) end the public in general that the undarsigned on behalf of Mis Bajaj Housing Financa Limited,
s laken auer Me poksassian of Lk praperty JEEE.-:III]I"ﬂ Frirein Dl i u_'.:-:Er se ol e ponaers comtenndsd an him wrder Sechion 1304) of Dhe saad Act read wilh
Fue B-[1) of the said rules. The Borower(s) (Co Bormowan|s) Guarantons) in paricufar and the public in general are hereby cautioned not bo deal wish tha
il 5aid property and any dealrgs with e said property will ba subject o fe first charge of BHFL for the amount{s) as mentianed hensin under with futurs

Sahibahad, of Uttar Pradesh Industisl Development Authority (UPSIDA) sduated i Dist. erestnereon. The BorrowerMortgagor's, Co-bomower!Mortgagor's and Co-borrower's attention is invited to prowisions of sub-section (8) of section
Ghaziabad have been prapared. Penane j__:’::fa““"‘“:;;“{’? ! Description of Secured Asset | Demand Notice| Date of 13ofthe Act, in respect of time available, to redeem the secured assets

{(Immovable Property) Date & Amount pgssession

All That Piece And Parcel Of The Non-| 24th July 2023 19.12.2023
agricultural Property Described As:| ps, 54,56 557/- (Rupees Fifty Four

(b} A copy of amendment plan will be avaiabls for insgection af Office of the Regiona! Manager, LR
atate Indusinal Davelopment Authorty, G-2, 41k Floor, Maka Luxmi Mal, BDC, Raj MNagar,
Ghaziatad-201002 between 10.00 am 10 5.00 pr on 21 working days il the date mentioned in para

The Borrower'Morigagor, Co-BorrowerMaortgagor and Co-Borrower in particutar and the pubBc in general is haraby caulionsd nof 1o
dmal with the proparty and any daalings with the proparty will be subject io the change of Ujjivan Small Finance Bank Ltd. for anamount
of for the amount(s), mentioned herein below besides interesi and ofher charges ! expenses againsi each account,

(LAM Mo, Mame of Branch)
Branch : DELHI
(LAN No. H4D1ECNO373189

ferz afizras wall haita anli ida, nd H401HLPD213585 On= Half West Portign Of First A > : =
g ;rne am;r:;::szf w:ali;s :::.':mrner::“pﬂez m: | oo masi g e f :nd iy el WM ﬁnnEFE E]r;m; BTlIIt D.—,rlr;rnp-;:tj'p'r de Fifty Six Thousand Five Hundraed Name of address of Borrower/ Description of the Date of Demand Notice and | Amount as per
o e & P X Y 1. RAJINDER KUMAR JAIN (Borrower) | Bearing No 5267 Plot Bearing No 37, Fifty Seven Only) Co-Borrower/Mortgagor Immaovable property Date of possession demand nolice

Ar 5267 Kolhapure House Kamla Magar Situated In Ward Mo 12, At Kolhapur Sabji Mandi, Delhi 110007, East : House Bearing

Malka Ganj, Delhi-110007 Municipal Mo 5266, West @ House Bearing Municipal No 5268, Morth @ Road 40 Feet,
2. ACHAL JAIN (Co-Borrower) South : Road 20 Feet

Ar L2aT Second Floor, Kofhapure House, Kolhapur Road, Kamla Magar, Delhd-1 10007

3. RAMIT JAIN (Co-Borrower) At 5267 Second Floor Kolhapure Howse, Kamla Nagarn Malka Ganj Delhi-110007

{BL":aﬂ'E I;f::il:llsun?gnsn r Al ﬂThaE:u Plt‘.'ll:l.':PAI'hd Parcel U'I’Thh:dl'lnn- 18th Sept. 2023 | 20.12.2023
. nn agricultural Property Descri As:| s, 36,1B,697 /- (Rupees Thirty Si
AO01TSHEPI 22967 ) Appartment Bearing D=7 In Tower Mo 9L On Lac Eightesn Thguia:g Six Hulnl::llFI’de
1. PREMSHANKER TIWARI (Borrower)  [Bth Floor Block Mo 16 Aravali Hights At Ni gSP O
2. PRAMILA TIWARI (Co-Borrower) Village Garhi Alawalpur Sectar 24 Dharuhera | Ninety Seven Only)

Both At House Mo 777 Sector 10, Gurgaon, | Dist Rewaar Harvana Admeasuring 1207 Saft , East | Appartment Mo 7/94, West
Haryana-122001 Open Area, North : Appartment Mo 7/92, South : Appartment No 7/98

Date: 22.12. 2023 Place:- DELHI/NCR

Mr. Insaf All Sayed Sio Sayed Abdul Hai, 04, Badii ki | Allthat Part & Parcel | Date of Demand Notice: 27.02.2023| Rs.

Dhani, Mahmudiva, Masjid ke pas, Rshim Nagar, Kho | of Propery PiotNo. 04, | Date of possession: 18.12.0023 | 7 44,047 81/-
Magoriyan, Jaipur, Rajasthan, 302003, Mrs. Farida Bano | Adrmeasuning 168 5q. Yards situated al Rahim Nagas, A-| as on

Wio Insaf Ali Sayed, 04, Badli ki Dhani, Mahmudiya, Masfid | Block, Kho Nageriyan Road, Jaipur, Rajasthan which is | 26.02.2023
ke pas, Rahim Nagar, Kha Nagorivan, Jaipur, Rajasthan, | bounded as follows: Boundaries:- East Public Road, | and interest
302003, In Loan Account No, 233880300000005 West:- Madarsh, Narth: Plol No. 03, South: Plod No. 05 thereca.

Date: 22122023 Placa: Jaipur

b RBLEBANK Administrative Office : 15t Lane, Shafpuri, Kofhapur-316001

apne ka benk  Branch Office : : Unil 14-15, DLF Capitol Poinl, Baba Kharak Singh Marg, New Delkd -110001.

PUBLICATION OF NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002

Modice is hereby given that tha undar mentioned borrower(s)! guarantorsVmortgagons) who have defaulted in the repaymeant of

3. Qbjections and Suggesticns shall be sent in witing to Office of the Regonal Manager, LLP, State
Indusirial Dewalopment Autharity, C-2, dth Flaor, Meha Luxmi Mall, RDC, Raj Magar, Ghazishad-
209002 within 15 days from (ke dade of publication of thes nalice mantioning subjact as "Regarding
Public Objechon3uggestion on Draft Amendment pant lavout pran for (with mentoning details as
anterad at Paind Ma, 1 To Point NC. 3 in relation 1o Point for which chiection are reised)”. Any parson
miaking Be Obgachions or Suggeshons should also give his @ ber full name & addrass, Email id and
Contact number

Regional Manager

L.P. State Industrial Development Authority Authorizsed Officer

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey
Board of India (Liguidation Process) Regulations, 2016]

' FOR THE ATTENTION OF THE STAKEHOLDERS OF
. PME INFRATECH PRIVATE LIMITED

Authorized Officer Bajaj Housing Finance Limited

RBL BANK LTD.

| _PARTICULARS DETAILS orincipal and interest ofthe Credit/Loan facilities obtained by them from the Bank and whase loan accounts have been dassiied as Non-
1| NAME {.‘.IF EDFIPD-RATE DEBTOR |PME Infratech Private Limited Performing Assets (NPA}. The nofices were issued to them under Section 13{2) of the Securitzation and Re-construction of Financial
2, | Date of Incorparation af Corparale Debitor | 28,12, 1987 Assels and Enforcerment of Security inferest Act 2002 {SARFAES] Act) on their last known addresses.
3, | Autherity uncer which Comorate Dabtor | RoC-Mumbai " " . Lz Act Dietails of P izl i
) Name and Address of the Borrower, owt] Lietalls of Froparies Date of Notice
L _|_'f{3{:_';“l_=_*f!f_-?_l’f'_ﬂ_'ﬁ'?9_’5_¥ﬁfﬂ=_1_ e ID F[: FI I'St Ba“k lelted IDFC FIRST : ; p n-Biu:rgmrJGrE:rzaatnr;Hmaaunrr Maand | Addressof Secured | E—
4. Fﬂrntﬁw Idfrg“ﬁ Pg L mlmdnhabnty U32100MH1SBTPTCO45671 |erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) Bank 0 Lean Amount | Assets to be Enforced| SMOuUnt UUe I RS.
REFCNHE 1018, PO LT CIN : LE5110TN2014PLC097792 1. w el -
— ikt e = TR T T = i g ""E “mey 1.I'a|u5, iThrﬂugh ||‘5 Prwe_ﬂrfﬁmhu”m F|ar N':.‘-'. "|E|:|1 - 19.112023
5. Address of he regitered ofice & princigal| B-205, Swiss Palace Shasts Nagar Andheri Wesl, Registered Office: - KRM Towers, 8th Floor, Hamington Road, Chetpet, Chennai- 800031 Signatory- Mr, Arvind Kumar), 304, Centric Plaza, Plot No. B, Sleuths CGHS Lid 4 78 £7 707 &
nifice | If&'lj'. af Corporate Deblar Mumbai C-:ff,l‘ Murmbai, Meharashira-400053, Indig Tel - +91 44 4564 4000 | Faw' +01 44 4584 4037 1P 4 ! hiLA4007 ] HE.‘,?H_H,?“‘T.EUII-
5. | Dale of closure of Inschvency 13.42.2023 SEGIW‘. (. Oket A, D"“a_’“‘*' e Dedn 110035 8800 Saci - 1978, Plot {Rupees One Crore
Resolution Process Motice under Section 13 (2) of the Securitization and Reconstruction of Financial 2.| Mr. Arvind Kumar, Froprietor- Ws The Money Value 6030 Mo. 6, Dwarka- | Seventy Eight Lacs Fifty
7. | Liguidation commencement date 14.12.2023 (order uploaded on 18.12.2023) Assets and Enforcement of Security Interest Act, 2002 304, Centnc Flaza, Plot No. B, Sector-11, Pocket 4, Uwarka, 880760 110075 Seven Thousand Seven

of Corparate Debbor Mew Delhi-110075, Also At: Flat No. 1601, 6th Floor, &

B, [ Mame & Regsirafion Number of Inscleency | Mr. Rahul Jindal

Professional aching &s Liguidator Regn. No: [BEIPA-DOIP-P-02645/
2021-2022M14048 L

Address : 109, Surva Kiran Building, Kasturba
Gandhi Marg, New Delhi- 110001

Email ; jindalrahule0i@gmail.com

| Address: 109, Surya Kiran Building, Kasturba

Hundred Seven and
Paisa Fifty Only) logether
with mleres! &t confractual

rate, (il complele
payment) and incidentat
expensas thereon

The following borrowers and co-bomowers avaded the below mentioned secured loans from IDFC FIRST Bank Limited {erstwhile .
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of Catagory-4, Pockel-A, Plot No. 6, Sleuths CGHS Lid. Sector- 809002
the below-mentioned bormowers and co- barrowers have bean secured by the morgage of their respective properties. As they have 198, Dwarka, South-West Dalhi, Delhi -110075 789032
falled 1o adhere to the terms and condiions of the respective loan agreements and had bacome irmagular, their loan were classdied 3.| Mrs. Seema, Flat No. 1601, 6th Floor, Cateqory-4, Pocket-A

as MPA as per the RBIl guidelines. Amounts due by them o IDFC FIRST Bank Limited [erstwhile Capital First Limited, e [ i A g
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are menficned as per respective Elulthﬂza ?r'].s'%u ﬁ; {5HES: LI Socton=190; Uk, Soul-est
rotices issued maore particularly described in the following table and further interest on the said amounts shall also be applicable S,
and the sama will be chargad as per contractual rate with effect fram their respective datas.

9. | Address ard Email of the lquidator
a5 regisiarad with fhe Beand

10| Address and e-mail to be used for

¥ 3 - y : > The above borrowers and for their guaranforsymortgagor(s) {whenever applicable) are hereby called upon fo make payment of
corresponcence with the liquidator EEHTF! I'-1I-3rg. it Dre "1'[' ”r?m ! " g | Loan | oo Name of Section Ouﬁtan:dmg oulstanding amount within 60 days fram the date of publication of this notica, failing which further steps will be taken after expiry of said
| | " mall : clrp.pmelnfratech@amail.com Ng| Account Egan borrowers and | 13 (2) ;;?“5‘;';!; Property Address B0 days under sub-section {4) of Saction 13 of SARFAES! Act,

1 4 Bmr o = d &

1 Las...ﬂualﬂ <l :.up'n|5:.4:|n o l:-al.m i 'HHT . . ; No. co-Dorrowers. | Natice Date 13 {2) Motice Piease note that this publication is made without prejudice to such rights and remedies as are available Bank against the borrower{s) /
s & "@Twen sy IFE T,:Ealhmmi,n’f Lawu ".':"TI r;'ﬂ;a,",ﬂg';"':h fia baagea e ! — quarantor(s)mortgagor(s) of the said loan/facility under the kaw, You are further requested to note that as per section 13(13) of the said
TR LN e MO NN ORI o o 1|25585085( LOAN | 1. RAHUL | 14.11.2023 | 713,30, 318.25- ALL THAT PIECE AND PARCEL OFINDUSTRIAL| | aet, you are restrained fprohibited from disposing of or dealing with the above secured asset or transferring by way of sale, lease or
The ;akEh:ll:IEﬁ ol PME Irdmllfch Pr.1fu'ate |.I:TI-i'|.Ed ana haraby glej Lon I|:: subenil their claims wilh & AGAINST TRADING PLOT OF LAND TOTALAREAMEASURING 25 KANAL otherwise ofthe above secured asset, without our prior written consent.
'*'":"3‘”““”:'?m_“'"";zm1“'_"@"*"?"‘""5*‘_*‘93:'“[*55F"Er"”r_“':'ﬂﬂanf'“lﬁ"‘ Mol 32264281| PROPERTY|  COMPANY 01 MARLA. FALLING IN KHEWAT! KHATA NO.| | Place: DWARKA Authorised Dfficer
Jdmﬂﬂ'ledﬁ.ll"law”'lﬂ"ﬂ!pl'ﬂ fnpersa:m h;p:slurt‘-g.-ehclmncrneaﬂs CLPTA 24/2 (22, 25111 (1-8), 25(1/21 [4-1), AREA
Submission of false or misleading proof of claims shall attract penalties. s 3 LEENA MIIEAEILIFH;‘-JG 18 H'.ﬁ.NI;.L 18 MAIiL.ﬂ.. ' SALIM

ahul Jinda -
Date - 27 122003 Liguidator, PME Inframs._:hh Private Limied GUPTA SEHEWAT! KHATA NO.S44M124 MUY KILLA NO,
Place : Dalhi Regn. No.:|BBIIIPA-001/1P-P- 12643(2021-2022114044 4 NEELAM B4/16/2/2 (5-16), FACTORY AREA MEASURING 05
T g ORI G B o) CURTA KAMAL 16 MARLA SALIM, AND KHEWAT/KHATA :
S R D, 35;.;:;;-. ?1:11:; ;ﬂlilrr?llrahv;:ﬁg%-gll:nail?t?:?'n NO.T26/B61 MARLA SALIM, MUJ KILLA NO. Co rltm:t Hc- BE2Z69 34?!]]' Auihnnzpd l:lﬂlc'er H'trsh Tlhar:a Emall harqhtlharla 5|-.I:r.'|1ITII:1 uja hnusmquan CE.COm
9424111 [0-8), AREA MEASURING 9 MARLA,
! PUBLI FOR TION CUM SAL
ADMEASURING PLOT AREA 1515500 5Q. YDS., + 1 i ﬂll: HTIEUE 0 ]E € (s} that bl
SITUATED AT VILLAGE BHORAKALAN. TEHSIL ofice is hereby given fo the pubdic in general and in particular orrower{s) and Co-Borrower(s pursuant to taking possession
FEDERAL BA NK BATAUDI GURGAON. HARAYAN 137413AND of the secured asset mentionad hereunder by the Authorzed Officer of Hinduja Housing Finance Lid. under the Securitsation and
——— ! . ) : 3 Reconstruction of Financial Assets and Enforcermnent of Security Interest Act, 2002 for the recovery of amount due from Dorrower/s,
YOUR FERFECT BAMNKING PARTMNER BOUNDED AS: EAST.OTHER FROPERTY, WEST: offers ara inwited by the undersigned in sealed covers for purchasa of immovable property. as described hereunder, 1o be sold on, az “As
LCRD New Delhi Division , U.G.F., Federal Towers, 22, West Patel Nagar, Patel Road, ROAD 45 FT, NORTH: ROAD 45 FT Is Where Is Basis', 'As Is What |s Basis' and ‘Whatever s There Is Basis', Parficulars of which are given below:-
New Delhi-110008 Ph, No.011- 40733877, 78, 79 & B0 Email: ndlicrd@federalbank.co.in SOUTH:GALI20FT Date & Time of Auction : 23-01-2024 at 11:00 hrs.

CIN: LG5191KL1931PLCO003GE  Website: www.federalbank.co.in

POSSESSION NOTICE (For Immovable Properties)

Whereas, the undersigned being the Authonised Officer of the Federal Bank Lid.
under the Secuntisation & Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (hereinafter referred to as Act) and in exercise of
powers conferred under section 13{12) of the said Act read with rule 3 of the
Security Inferest (Enforcement) Rules, 2002({hereinafter referred to as Rules)
issued a demand notice dated 13.09.2023 calling upon the Borrowers:
(1) Mis Mittal B K O a parinership firm having its registered office at Peer Khana
Road, Longowal, Tehsil — Sunam, 3angrur, Punjab — 148106 represented by its
partners {a) Mr. Surinder Pal Mittal alias Surinder Kumar Mittal, S/a Mr. Lachman
Dass, House No-1, Street No-1, Golden City, Patran Road Dirba, Ward No-5,
Sangrur, Punjab — 148035, (b) Mr. Ashok Kumar, 3o Mr. Ram Gopal, Ward No.-
7, Palti Gahu, Tehsil Sangrur, Longowal, Sangrur, Punjab — 148108, {c) Mr.
Chiman Lal, Sfo Mr. Ram Gopal, Village Bathua Patti, Longowal, Sangrur,
Punjab - 148001 {d) Mr. Ram Gopal, S/o Mr. Baru Mal, Ward No - 7, Path Gahu,
Tehsil Sangrur, Longowal, Sangrur, Punjab — 148106, (2) Mr. Surinder Pal
Mittal, S/o Mr. Lachman Dass, House No-1, Street No-1, Golden City, Patran
Road Dirba, Ward No-5, Sangrur, Punjab — 148035, (3) Mr. Ashok Kumar, S/o
Mr. Ram Gopal, Ward No - 7, Path Gahu, Tehsil Sangrur, Longowal, Sangrur,
Punjab - 142106, (4) Mr. Chiman Lal, S/o Mr. Ram Gopal, Village Bathua Patti,
Longowal, Sangrur, Punjab — 148001, (5) Mr. Ram Gopal, Sio Mr. Baru Mal,
Village Bathua Patti, Longowal, Sangrur, Punjab = 148001/MWard Mo = 7, Patti
Gahu, Tehsil Sangrur, Longowal, Sangrur, Punjab — 148106, to repay the
amount mentioned in the nolice being ¥ 30,19,646/- (Rupees Thirty Lakh
Mineteen Thousand Six Hundred Forty-3ix only) under your ODICC Limit
Alc No. 19765500001190 as on 31.08.2023 and % 1,09,037.79 (Rupees One
Lakh Nine Thousand Thirty-Seven and Paise Seventy-Nine only) as on
12.09.2023 under your GECL Loan Alc Ne. 19766900000063 due from you
jointly and severally within 60 days from the date of receipt of the said notice

The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and the public in general that the undersigned has taken possession
of the properties described herein below in exercise of powers confemred on
him/her under section 13{4) of the said Act read with rule B of the said Rules on
this 217 Day of December 2023.

The borrower/s' attention is invited to the provisions of section 13 (8) of
the Act, in respect of time available, to redeem the secured assets
(security properties).

The barrowers in particular and public in general is hereby cautioned not to deal
with the properties and any dealings with the properties will be subject to the
charge of the Federal Bank Ltd. for an amount ¥ 31,47,898/- (Rupees Thirty
One Lakh Forty Seven Thousand Eight Hundred Ninety Eight only) for
OD/CC Limit Alc No. 19765500001190 as on 30.11.2023 and ¥ 1,12,480.79
(Rupees One Lakh Twelve Thousand Four Hundred Eighty and Paise
Seventy-Nine only) as on 11.12.2023 for GECL Loan Alc No.
19766900000063 and interast tharaan.

DESCRIPTION OF MORTGAGED IMMOVABLE PROPERTIES

(1) All the piece and parcel of the Vacant Plot at Booth No.18, New Grain)
Market Longowal, measuring 33 5q Yards together with building existing
andlor to be constructed and all other improvements thereon comprised
in Booth No.18, of New Grain Market, Longowal, Sub Tehsil Longowal,
Tehsil and District Sangrur, Punjab State within the Joint Sub Registrar,
Longowal bounded on East : 10°-0" Mandi Phar, West : 10'-0" Vacant Plot,
North : 30'-4.5" Plo Naranjan Singh and South : 30°-4.5" Plo Nihal Singh.
(Mortgaged by 4" among you)

{2) All the piece and parcel of Commercial Shop measuring 277.77 Sq.
Yards together with building existing andlor to be constructed and all
other improvements thereon comprised in SCF No.54, New Grain Market,
of Longowal, Sub Tehsil Longowal, Tehsil and District Sangrur, Punjab
State within the Joint Sub Registrar, Longowal bounded on East : 200"
Mandi Phar, West : 20°-0" Street, North : 125'-0" SCF No.53 and South :
125'-0" SCF No.55. (Mortgaged by 4" among you)

{3) All the piece and parcel of the Plot No.48 measuring 277.77 Sq Yards
together with building existing and/or to be constructed and all other
improvements thereon comprised in Plot No.48, of New Grain Market,
Longowal, Sub Tehsil Longowal, Tehsil and District Sangrur, Punjab
State within the Joint Sub Registrar, Longowal bounded on East : 20°-0"
Mandi Gobindgarh, West : 20°-0" Street, North : 125'-0" Plot No.4T and
| South: 125'-0" Plot No.49. (Mortgaged by 3" among you) y

DATE: 21.12.2023 Vineeth P P, Deputy Vice President-1
PLACE: NEW DELHI Authorised Officer under SARFAES Act (The Federal Bank Ltd)

“"IMPORTANT"™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

fi-nanci“. ep. .in

Place : GURGAOMN

You are hereby called upon to pay the amounts ko IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with [IDFC Bank Limited and presently known as IDFC Firgt Bank Limited) as per the deiails shown in the above fable
with contracted rate of interest thereupon from their respective dates and other costs, charges ele, within 60 days from the
date of this publication, failing which the undersigned shall be constrained to initiate proceedings, under Section 13 [4) and
sacton 14 of the SARFAES! Act, against the mortgaged properties mentionad hereinabove to realize the amount due 1o
IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from fransfamng the
sad secured assels either by way of salellease or olherwise, Sdl/-
Authorized Officer

IDFC FIRST Bank Limited

{erstwhile Capital First Limited, amalgamated with

IDFC Bank Limited and presently known as IDFC First Bank Limited)

Date : 22.12.2023

NAINITAL BANK

Branch - 35, Addl. Sihani Gate Scheme, Near Navyug Market,

Ghazlal:-ad Uttar Pradesh-201001 Ph. No.- 7835099051

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

The undersigned being the authorized officer of Nainital Bank, 35, Addl. Sihani Gate Scheme, Near Navyug
Market, Ghaziabad Uttar Pradesh-201001 branch under Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13(2) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued undermentioned Demand Motice, calling
upon the following borrowers/ guarantors to repay the amount mentioned in the said notice within &0 days
from the date of receipt of the said notice. As the Borrowers/Guarantors have failed to repay the full amount,
undersigned has taken Possession on 19.12.2023 of the property/fies described hereinbelow in exercise of
powers conferred on him/her under section 13(4) of the said Act read with rule 8 & 9. The borrowers/
guarantors in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of The Nainital Bank Limited for the amount of notice
with future interest & expenses. The borrower’s attention is invited to the provision of 5ub Section (8) of
Section-13 of the Act, in respect of time available to redeem the secured assets.

' (1) Name & Address nf_Bnrrnwerstuarantnrs

Reserve Price (RP)

S =

Sr.| Bomower(s)/ Co-Borrower(s)/ Demand Mofice Date Description of the Inmovable | Earnest Mnnay
No. Guarantor(s) and Amount property Deposit (EMD)
(10% of RP)
1 {Loan Account No. Demand Motice date: | All that piece and parcel of the| F 32 00,625/-
DLBDPEDRPIADIDOO0OZES) 24,04 2023 resldential Flat No. D-2, Third Flagr | ——————————
1. Mr. Deepak Goyal (Borrower),| Rs. 52,896,753/ | without rocof rights, area measuring 4 3,2“,1:'531'-

Howse Mo. 329, Ishwar Colony, | (Rupees Fifty-two Lakhs 750 5q. feet and flat No. D-3, Third
Bawana, Delhi- 110039 Minety-six Thousand | floer without roof rights area
2. Mrs. Geeta Goyal (Co-Borrower), | Seven Hundred fifly- | measuring 350 Sq. fis. Of property
Howse Mo. 329, Ishwar Cofony, | three Only) as on | No. 602-Er20, Block-A, Ward No. 3,
Bawana, Delhi-110035 13.04.2023 Old Khasra MNo. 1668 and New
Khasra Mo. 1151/3 Min, Situated at
Bariwala Kuan, Mehrauli Tehsil Hauz
Khas, Mew Delhi-110030,

1. M/s Melar Healthcare Private Limited (Borrower), Regd. Office: 27 Bazar Lane Jungpura, Bhogal, Delhi-
110014 Also at: Melar Healthcare Private Limited, E-35 Site -V ,UPSIDC, Kasna industrial Area , Greater
Moida (U.P) 2. Satish Dixit 5/o Ramesh Chand (Director & Guarantor), R/o Builder Flat No 1501, Tower-2
Floor 15 in J.P Greens, Star Court, Jaypee Greens, Greater Moida, District: Gautam Buddha Nagar (U.P).

3. Asha Dixit W /o Shri Satish Kumar (Director & Guarantor), R/o Builder Flat No 1501 , Tower-2 Floor 15 in
J.P Greens , Star Court , Jaypee Greens, Greater Noida, District: Gautam Buddha Nagar(U.P).

4. Lt. Balkishan Sharma 5/o Khacheru Ram (Guarantor), deceased and now represented by:

a) Yogesh Sharma 5/o Lt. Balkishan Sharma, R/o II-E 161, Nehru Nagar, Ghaziabad (Legal heir of Lt. Balkishan
Sharma). b) Upendra Sharma 5/o Lt. Balkishan Sharma, B/o II-E 161, Nehru Nagar, Ghaziabad (Legal heir of
Lt. Balkishan Sharma). ¢) Asha Dixit Dfo Lt. Bal Kishan Sharma, R/o Builder Flat No 1501 , Tower-2 Floor 15in
1P Greens, Star Court, laypee Greens, Greater Noida, District: Gautam Buddha Nagar{U.P) {Legal heir of Lt.
Balkishan Sharma). d) Aruna Vashisht D/o Lt. Balkishan Sharma, R/o II-E 161, Nehru Nagar, Ghaziabad
{Legal heir of Lt. Balkishan Sharma). e) Pratibha Bhardwaj D/o Lt. Balkishan Sharma, R/o II-E 161, Nehru
Magar, Ghaziabad (Legal heir of Lt. Balkishan Sharma). f) Ritu Dfo D/fo Lt. Balkishan Sharma, R/o II-E 161,
Mehru Magar, Ghaziabad (Legal heir of Lt, Balkishan Sharma). g) Deepti D/fo Lt. Balkishan Sharma, R/o II-E
161, Nehru Nagar, Ghaziabad (Legal heir of Lt. Balkishan Sharma).

(lssued Demand Notice dated 12.03.2018 for Rs. 4,98,78,032.47/- (Rupees Four Crore Ninety Eight Lakh
Seventy Eight Thousand Thirty Two and Paise Forty Seven Only as on 30.09.2017) (plus future interest &
other expenses thereon with effect from 01.10.2017). Less Recovery, If Any.

Brief details of Property hypothecated/Mortgaged : All part & parcel of the residential property bearing
House No. [I-E-161, situated at Sector-il-E Nehru Magar, District — Ghaziabad(U.P}) measuring 168.36 meters,
registerad in the name of Balkishan Sharma 5/ Khacheru Ram Sharma vide,

1. Lease deed registered at the office of Sub Registrar, Ghaziabad vide Book No. 1, Volume No. 202 Page Nos.
116-122 Serial No. 6599 on 03.12.1976.

2. Free hold deed duly registered in the office of Sub Registrar |, Ghaziabad vide Bahi No. 1 Volume No, 6602
Page Nos. 81-96 Serial No, 3965 on 02.05.2006

Bounded(as per freehold deed dated 02.05.2006): On the East by- Road 30 feet wide, On the West by- Plot
No. 150-151, On the North by- Plot No. 162, On the South by- Plot No. 160.

z {Loan Account No. Demand Motice date: | All that piece and parcel of A} F 22 22 500/-
DL/BDP/BDRPIANDOO0OIED) 13.04 2023 portion/Flat No. B-1, area measuring | —————————
1. Mr. Paresh Tripathi, Fiat No. 402, | Rs. 32,45,444/- | 680 Sq. Feet, First Floor of Property | < 2,22,250/-
316, Gali Mo. 2, Mahavir Enclave, New | (Rupees Thirty-Two | Bearing No. 602Ei20, Block-A, Ward
Dedhi- 110045 Lakhs Forty-Five |No. 3, Old Khasra No. 1668, New
2. Ms, Poonam Paresh Tripathi, Flat| Thousand Four | Khasra No. 115113 Min, Situated at
Mo. 402, 316, Gali No. 2, Mahavir| Hundred and Forty- | Bariwalakuan, Mehrauli, New Delhi-
Enclave, New Delhi-110045 Four)ason 13.04.2023 | 110030, Bounded by: East Other
Property, West: Common Passage,
Morth: Property Mo. 602, E-19, South:
Property No. B2, Block-8
3 {Loan Account No. Demand Motice date: | All that piece and parcel of built up | F 40, 34, 100/-
DLDEL/DLHIADDODOT396) 30.11.2022 Znd Floor, without roof rights area| ———————
1. Mrs. Leeshu Singh, B-2/165 |Rs. 41,63, 788/ |measuring 70 Sq. Yds. Built upon T 4,03,410/-
Pratibha School Road, Yamuna Vihar, | (Rupees Forty-One | property No. B-2/165 (Plot No. 165
Near HOFCATM, Delhi-110053 Lakhs Sixty-three | and Block B-2), Situated at in the
2. Mr. Satish Sirohi, B-2/165, Pratibha | Thousand Seven | layout plan of Yamuna vihar under
School Road, Yamuna Vihar, Mear| Hundred and Eighty- | Ghonda Residential Scheme,
HOFC ATH, Dedhi- 110053 Minejason 22 11,2022 | Shahdara Delhi-110053 Bounded by:
East: Piot No. B-2/166, West Flot No.
B-21164, Morth; Service Lane, South;
Road
4 Loan Account No. Demand Matice date: | All that piece and parcel of Flat No. | ¥ 15 30,000/-
DUDEL/DLHNAM0DO0D1 T4} 17,08 2021 206, First Floor, Constructed on| ———
1, Mr. Puneet, 10-8/10, Shiv Mandir, | Rs. 16.63,087/- | property bearing No. 13 & 14, area| < 1,53,000/-

Gali Mo-7, Maujpur, Dalhi-110053 {Rupees Sixteen Lakhs | admeasuring 201.66 Sq. Yds. + 240
2. Mrs. Jamuna Devi, House No. 10-| Sixty-three Thousand | 9q. Yds=441.66 5q. Yds., Situated at
B0, Gali No. 7, Shiv Mandir, Maujpur, | and Eighty Seven)as on | Manish Vihar, Village Loni, Pargana

D -110053 12.08.2021 Loni, Ghaziabad, Uttar Pradesh,
Bounded by; East: 30 fi. wide road,
West: 30 fi. wide road, North: Piot Mo,
12, South; 30t wide road
] Loan Account No. Demand Notice date: | All that piece and parcel of Flat No.| ¥ 11,20,600/-
DLDEL/DLHNARMO00121 & 10,90 2022 §F-02, Second Floor, area| —————
DLDEL/DLHVADDDD01131) Res. 14,35, 647/ | measuring 60 Square yards, ploton | < 1,12,060/-
1. Mr. Devendra Dhyani, 7 D-285,| (Rupees Fourteen | khasra no. 399, prem vihar llird,
Ram Park, Loni, Ghazabad, Ullar| Lakhs Thirty Five | Village sadullabad, Loni, Ghaziabad,
Pradesh-201102 Thousand Six Hundred | Uttar Pradesh, Bounded by: East: Plat
2. Mr. Suneeta Dhyani, 7 D-2/65, Ram | and Forly Seven) as on | of other owner, West: Road 20 0. wide,
Park, Loni, Ghaziabad, Uitar Pradesh- | 18.08.2022 Worth: Plot ef ather, South; Plol of other
201102
] Loan Account No. Demand Notice date: | All that piece and parcel of PlotNo.C | F 18 58 950/-
DL/DEL/DWND/ADDO0001 26) 0708, 2021 248, area measuring 75 Sq. Yards, | ——————————
1, Mr. Manish Chauhan, G8, ODAElat | Rs. 17,486,441/ | First Floor, Khasra No. 421, Situated | = 1,85,895/-

Kall Musjid, Sita Ram Bazar, Delhi| (Rupees Seventeen |at SLF Ved Vihar, Hadbast Gram
PO, Delhi-110006 Lakhs Forty-Six | Saidulahbad, Pargana Loni, Tehsil &
2. Mrs. Rajkali, G8, DDA Flat, Kalil] Thousand Four | District Ghaziabad, Uttar Pradesh,
Musjid. Sita Ram Bazar, Delhi GPO, | Hundred and Forty one) | Bounded by: East: Plod No. C 247,
Dredihii- 11 000005 ason31.07. 2021 West: Plot Mo, C 249, North: Ciher Plot,
=0uth; 18 Mbrs Road Wide

| {2) Name & Address of Borrowers/Guarantors

1. Mr. Lalit Kumar Goel 5/o Madhu Sudan Dayal (Borrower), R/o 161 Chandrapuri, Ghaziabad-201001.

2. Mrs. Divya W/o Sachin Kumar Ram (Guarantor), R/o plot no S5P-135ector 63-A Noida Uttar Pradesh,

Also at: WZ-630, Second Floor, Madhipur Village Delhi-110063. 3. Mr. Bheeshama Sharma sfo Ram Gopal
Sharma (Guarantor]), R/o G-95 Sector 12 Pratapvihar Ghaziabad, Uttar Pradesh 201001

(lssued Demand Notice dated 29.09.2023 for Rs. 18,70,073.24/- (Rupees Eighteen Lakh Seventy Thousand
Seventy Three and Paise Twenty Four Only as on 26.09.2023) (plus future interest & other expenses
thereon with effect from 27.09.2023). Less Recovery, If Any.

Brief details of Property hypothecated/Mortgaged : All part & parcel of the immovable commercial
property bearing Shop No. 02, Ground Floor towards south bearing House No. 154 Chandra PuriGhaziabad
Uttar Pradesh 201001 measuring 15.12 sq.mir, registered in the name of Mr. Lalit Goyal 5/oMadhu Sudan
Dayal vide sale deed registered at the office of Sub Registrar I, Ghaziabad vide Book No. 1, Violume No. 3749
on Page Nos. 17-44 at Serial No. 7914 on 24.12.2009, bounded|as per freehold deed dated 24.12.2009): On
the East by- Property Of Shri Manmohan, On the West by- Shop No. 01, On the North by- Shop MNo. 03, On

. the South by- Common verandah thereafter 15" wide road.

Place : Ghaziabad, UP Date : 22.12.2023 Authorized Officer

1. Lasi Date of Submission of Sealed Bid/Ofer in the prescribed tender forms along with EMD and KYC is 22.01.2024 6l 5:00 PM. at
the Regional Office 403, 4th Floor, Kundan Bhawan, Mear Azkash Cinema, Azadpur, Mew Delhi-110033. Tenders that are not fillad
up or lenders received beyand last date will be considered as invalid fender and shall accordingly be resscied. No interest shall be
paid on the EMD,

2. Dale of Opening of the BidiOfer (Auction Date) for Property is 23.01.2024 at the above-mentioned regional office address at 403,

4ih Floor, Kundan Bhawan, Mear Askash Cinema, Azadpur, New Delhi-110033. The tender will be opened in the presence of the

Authonzed Officar.

Date of Inspaction of the Immovable Proparty is from 20012024 between 10 AM to 5 PM.

4, Further interest will be charged as appicable, as per the Loan Agreement on the amount outsianding in the notce and incidental
expensas, cosls, ele., is dus and payable il s reakzation,

5. The nolice is hereby given to the Borrower's and Co-Bomower's fo remain present personally &t the fime of sale and they can bring
the intending buyers/purchasers for purchasing the immovable property as described herein above, a5 per the particulars of Terms
and Conditions of Sale

6. The detail ierms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available at the
above-mentioned Regional office.

7. Thaimmaovabla proparty will be sold to tha highest bidder and thara will be no inter-sa bidding.

B, HHFL (HINDUJA HOUSING FINANCE LIMITED) is not responsible for any liabilties whatsoever pending upon the property &s
mentioned above, The Property shall be auctioned on ‘As 1s Where |5 Basis', "As 1s What 1s Basis and “Whatever Is There Is Basis'

8, The Total Loan Quistanding amount is not the loan foreclosure amount. All other charges (if any) shall be calculated at the time of
closure of the loan

10. The Demand Draft should be made in favor of "HINDUJA HOUSING FINANCE LIMITED™ payable ai Delhi.

Fior further details, contact the Authorzed Oficer, at the abovemeantionad Office address,

L

Dated : 21-12-2023, Place : New Delhi Mr. Harsh Tiharia, Authorised Officer, HINDUJA HOUSING FINANCE LIMITED|

New Delhi
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Gorinust Som peevious pegs 3. There shall be no diserimination in the acceplance of kcked-in and non-locked-in shares in the Offer, The residual lock-in
VIl. TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING TO THE OFFER: pariod shall cortinue in the hands of the Acquirer. The shares 1o be acquired under the Offer must be free from ali liens, i ;#;EETM[EH PROCEDUFE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVARAGLE M THE LETTER OF
Rctivity Date Day charges and encumbrances and will be acquired together with the rights attachad thesgto,
4. Persons who have acquired the Eguity Shares of the Target Company but whaose names do nat appear in the regisier of
F"ilh|!G Fl:ﬂﬂtjll,lr'IEEt'r'I!lm . Jogaculis Fn.nag,r membsars of the Targe?l Enmp&nﬂ:ﬁh& Idenidied Dater?:lr uangli:lle!rlrE:lJi awners ar thase who haEE acguinad lhg Equity X w i .y i) i e
Publication of Detailed Public Statement in newspapers 22.12.2023 |  Friday Shares of the Target Company after the Idenfified Date or those who have nat received the Letter of Offer. may alsp 1+ 1ne Acquirers and the Target Company have not been prohitited by SEBI from dealing in the securities under directions
submission of Detailed Public Statement to BSE, Tarpet Company & SEBI 22 12,2023 Friday participate in thas Olfer, Izsued pursuant to Section 118 orunder any othar requiations made undar the SEBI Act,
Last date of fing draft letter of affer with SEBI 01.01.2024 | Monday 5. The Open Offier wil be implementad by the Acquires through the Stack Exchange Mechanism made avaliable by the Stock 2. The Acquirers have appointed Mavigant Corparate Advisors Limited as Manager to the Offer pursuant to regulation 12 of
Last data for @ Competing offes 15.01.2024 | Monday Exchange in the form of a separate window (“Acquisiion Window") as provided under the SEBI{SAST) Requlations and the SEBI (SAST) Requiations, _ _ _ _ _
| Receipt of comments from SERI on draft letter of offer 22 01,2024 |  Momday SERI Circular CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 issued by SEBI and as amended by SEBI Circular 3. The Acquirer have appointed Adroit Corporate Services Private Limited, as Registrar to the (ffer having office at 18-20,
ddentitied data* 24.01.2024 | Wednasday CFO/DCR/Z/CIRP/2016/131 dated December 09, 2016 and as per further amendment vide SEBI Circular Jafferbhoy Indusirial Estate, 17 Floor, Makwana Road, Masol Naka, Andhesi (East), Mumbai 400059; Tef No,: +91 -22 -
Date by which letter of offer be posted to the shareholders 01.02.2024 | Thursday SEBV'HO/CFD/DCR-IIN CIR/P/2021/615 dated August 13, 2021. 42270449; E-mail |d: haraprasadn(@adroftcorporate.com, Webgite: www.adroitcorparate.com, Contact Person. Mr.
Last date for revising the Offer Price 06022024 | Tuesday | 6. BSELimited shall be the designated Stock Exchangs for the purpose of tendering shares in the Open Offe, Hara Prasad Nahak
GComments from Committee of independant Directors of Target Gompany 06022024 | Tuesday | 7. TheAcquirers have appointed Nikun Stock Brokers Limited, Stock Broker for the apen offer through whom the purchases - This Detailed Publc Statement would also be avallable at SEBI's website www.sebl.gov.in N
Advertisement of Schedule of activitles for open offer, status of statutory and other 07.02.2024 | Wednesday and settiement of the Dffer Shares tendared under the Open Offer shall be made. The contact details of the buying broker 5 Eg'igf:ﬁ;'ﬁ P:S’: S:ﬁ;’gﬂm is being issued on behalf of the Acquirers by the Manager to the Offer ie.. M's Navigant
1le | - are ag mentioned beboe, J LU -
%ﬁgpl:n?: gw ;ﬁiﬁsﬂﬂd znding 10 SLEL Slock Lasheres and Ta-get Lompany 0B.02.2024| Thursday —— — 6. The Acguirers accepts the full respansibility for the information contzined in P4 and DPS and also for the abligatiens of the
Date of Closura of the Offer EE.D::‘.?HE-: Thursday Nikunj Stock Brokers Limited Acquirers as laid down in the SEBI (SAST) Reguiations, 2011 and subsaquent amendments made theraal,
. L A-092 Ground Flaor, Left Portion, Kamia Nagar, New Dalhi — 110007
Parymriant of conakderation for the acquired shares 07052024 | Thursday Tel: +91-11-47030017-18 / 5999492292 E-mail: complanceoficargnikunionling.com ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACGUIRERS
P (eoork Tt Meveliant Barinr IR0 Sy Website: wivw niunjonling.com SEBI Registration No.: INZ000169335 NAVIGANT CORPORATE ADVISORS LIMITED

*identified Date is only for the purpose of determining the names of the sharehalders as on such date to whom the Letier of
Oter would be sent. Al owners (registered or unregistensd) of aquity shares af the Target Company (except the Acquiners and
Sefng Company) are eligible to participate in the Offer amy time befiore the closere of the Ofier.

a0, Meadows, Sahar Plaza Complex, J B Nagar, Andheri Kurda Road,
Andheari (East), Mumbai - 400059,
Tel No. +91 22 4120 4837 / 4973 5074

8. Al the shareholders who desire to tender their eguity shames under the Open Offer will fave 1o intimate thair respactive
stock brokers ("Salling Brokers™) within the normal trading hours of the Secondary Market, during the Tendering period,

vin WW& 4, A separate Acquisibon Windmy will be provided by the slack 'E::ljhal'bgﬂ o Tacilitake I]|E||:i|'|!;| of sall orders, AN the ‘ ’ Email id: mﬂﬂ@ﬂm&iﬁu
! ; ; 7 " shareholders who desire io tender their equity shares under the Open Offer will have to intimate their respective stock Website: Wi naviqanicom com

1. Acouirer-1 & .ﬂ._cqu:rﬂr-ﬂ are_nnt a per?.an resident in hju:ll:a u.nder applicatde foreign exchange n:nn'_rml requlations in India, brokers (*Selling Brokers™) within the normal trading hours of the Secaondary Marked, during the Tendering period. The N avigant SEB| m' mmjﬁzz 43
LYWL CUNEE, O AUNET 108 OWNLNRETINING Pt G S T (10 DN VRN WS 000N I EE. oy Sedling broker can enter orders for demateriaized as well as physical Equity shares. Contact : er;nrr M. E:a:thak Wijlani

2 E:{US.:::: Lﬁ?ﬁﬁéﬁ:?ﬂ?&gﬁﬂ:ﬁ qﬁ?ﬂ?gﬁ; g:ﬁr?; Eﬁ;ﬁﬁmﬁﬁ;ﬁﬁuﬁﬁgﬁg :E_::]i? demederslisad 10, The Letter of Offer along with a farm of acceplance cum acknowledgement would also be availabla al the SEBI website ' - :
form or physical form, registered or unregistered, are eligible to participate in tha Offer any time before closwere of the W seli govin, and shareholders can also apply by downioading such forms from the said websile: Place: Mumbai

11, Moindemnity is nesded from unregesterad sharzholders
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LOST & FOUND

IT is hereby informed that | Seema Ram D/o Mr. Bharat Mitter Khungar W/o
Mr. Vivek Ram, Address: 68, Anand Lok, Andrewsganj, Delhi 110049, have lost following
Share Certificates issued by Isgec Heavy Engineering Limited on 20-12-2023: -

Sr.| Folio Name Certificate[ Distinctive] Number
No |Number Number | Numbers | of Shares
1.1 S516 | SEEMA KHUNGAR 122 1340051 to 22400
1363050
2.1 S517 | SEEMA KHUNGAR 723 1363051 to] 9000
JOINT WITH SWARN KHUNGAR 1372050

Any person(s) who found above share certificates may contact: Seema Ram D/o
Mr. Bharat Mitter Khungar W/o Mr. Vivek Ram, Address: 68, Anand Lok, Andrewsgan,
Delhi 110049 and contact number: 9319298359.

@y oI dftee wredRre affde s

TATA gofigd Frefe : 114 #fere, cax v, dfseyger {foaw ords,

4 ™~ N\
T o4 a1 8iv faffcs
; 59—60, Y T, oM d1eT WS, T3SCl, BAIGIEIG—121001
CanFinHomesLtd ~ ®19 - 01292436596, 2436527 A4S : 7625079140
(SDONE0M CAMARA BAMK) E-mail: faridabad@canfinhomes.com
Btemulier Timcem! 5ty oty CIN: L85110KA198PLC008699
d dbl b T GGl
@ f 8(6) ® WIaEE @ d&d]
fergfaa<or HTOT q2IT U f&a gad+
arferfram, 2002 & warer ufsa ufasgfa %%r (gad=) frawmae 2002 & a9
8(6) ® YTaH™ & d&d 3rddl 3! faml 2 fast g
Wﬂﬁwaﬁaﬁ?ﬁﬁwmﬁmgﬂ qAT TRERRN) BT LT <
NIRRT oFeR ® U 9y fmaftia ererer wwafed, et Hifas
Feoll B 1 i+ fafics, wQEre omEr & uiitiad JIEeRT g1k uTw
forar ST gaT & (Gorar) #dl Torgad) Fdde oiF ua s Jerare st
P TR B b 8T forfies &1 21.12.2023 TF g I %. 97,24,002/-
(FUY (AT ARG AT 89TR &1 S0 A1) S99 UR 3MFT 1ol Ud 310 TR
SR B axent @ fory fHTd 25.01.2024 31 "SIt 2 o7 27, oft 2 <t 8~
qT "l Hl B 981 8 AR W 991 Sgdl | gRigd 93 . 37,50,000 /- (Fuy
AN AT U 89T 1) QT eRTER IR1 o+ %. 3,75000 (39 o oI

JOgwR AT) BT |
Idel AUy &1 faavor
Wole daR 2059, T Ugell HiTe, Al® BIdMT, Aaex 49, BRIGTETG
ERATOM 121001
dled) fFrargar:
JTAR: WIC . 2060 IRTOT: S . 2058
gd: 3= Hufty ufEH: 30 wie IS
STd HIR: [
e & faxgd 9w wd od o9 %4 B fofice o anfdreRe Jewmge
(www.canfinhomes.com) # Sueer o138 TS € | HuaT F=faRad fofd <
https://www.canfinhomes.com/SearchAuction.aspx

fafer: 21.12.2023 I /—, UTieidhd 3Tieb,
TIT{: BIGTETE &+ b giwg fafics

e AT e o &
wre : oy, e e oo,

WEN /R s,
g firde mEe R

EFTErTere WIS HETHUEE | M)

Jouo 1o sitenFes A= wiffes=or

WPSIDA

=14, WL, WL

pergET Hfee P semn & fis oo & afreifve e 3 fres el frers el gy anerd
Ferarrt ¢ ardarfren avat o Prevst o oferaveedt o afewsl o s Pl & ot ol o ddared 4
— Pl sl oft omdt &

tendaring period. Date: December 21, 2023 Sisrymet S
THEAT WA ( FEE wera ) P os-(1) UEATE F THIG FEEA B UE T 2o AMBIT Firrves! ufie friee Wi RImes =R wifafera @) fafes
S i, andenat 3 rfre anfrerdt S wlsafiere v o T wfnt fem et soor A wingf Be o fem, po0e F fE g ‘5,'}'“"' H I*;‘“r:ﬁ" 2] i EI"_';': AN - ,.m....,.r,.f:.
& my A Ty 130120 F AEn wEe wlhET E oTgnm § anbaierrd ¥ wely Fines RN TR AT T R ] H':h:_ L :;'I-] d'f“ .d..'-l-l Tl - waar otd Tﬁﬁ. oA “ﬁiﬁ. T E08=510. mﬂ-ﬁ 'E"IE, FEd #E‘- W mﬂ : LT4R9ODLINOPLCIOSENT
(vt ) o1 ST YRR 76 5 1, 6 36 oty s A o - e e o o | | TS T A RS @ W e TR IS (0 T e, S $-174, AUE, sirwen Fafga oRt, we—1, T Rwf-110020
=i o 38 mE & s 7 4R A =1 W wed wn s e frle w o & v F o e =3 # e e b el . : :
s e sk 6 sy v it Ty v B el i B e 3w b e ot i vty e | TR el “"?H""{_,f‘fﬁ‘” ArmRaees |} . i IR ﬁ"ﬁ_{" v Fra .2’“"_2.* P ) *m ) o W 011-47351111, P 01126220671,
A TH WTA W i T 1 A i e o s e S vAe et Y W e S A S W 3w R wew i *-":"-‘-'*- ETETTEA R f!l-lf-lzl & BRRRERT [I,TFIFII'JI L] Fl?r:ﬂ?r fireT oA *ﬂll‘u:n 2002 (2002 F1 HF A5 FWAEe - www. tigerlogistics.in, 99 : csvishal@ tigerlogistics.in,
] HeEEET A T W A & v B sl vyl R e = ey wrd AR A Al e e arieeersra & atadm e g g i HE ‘1'?“" M= wge s, "T"”"'-?E:" T TR EBITE, 440, AR AU A, L sl el et .
s ) v adfiafrre aft w13 98 e (a0 o arraE el sl amee B wm &, i arsher el o e g P Py 91 o Pt wm mgEE FAE - TR 9| e § wie mEan — 5ot R, © s0e—-540, ii'rﬂl--?l'“&?:I T, T o, g:-r_-f — O ) )
Lﬁm?_m F'Fm nwwmmmﬁm'mm W"ﬁ#ﬁﬁ 1 s wmimi T T ':I_ﬁ‘pr Pt ﬁq?r FEMEAT ; FHT 714 11,/43 i g sfred @9 6 o ot el e (eds) o zo0z & Moes & e oalde g a0z) & aea ey =D NG G Gy A e B ?FFF_?FH'-‘l amEnd) A, 2005 F RFEEE 20 W
wfirdt w1 S W A A e A e wing e & e fa i i TR i e A T 3 rﬂfwﬁll'fpfﬁﬂr‘ft’-r W, Prw o Tuw| | wis = oom s an freitee el B o A % wie 0 ade ¥ e R @ fEe At @ shetes 3wy ffEr @ ot @ aemmE # oew e gitm w5 @ g # fy
iy uffrgs nfer ( v vl ) !_En_m_nf?_{m | = w BT e TaEl, Tadl 110019 S 0 B 0 B O - B o N e B o s D T T % FRTE G339 P UF ToF SUAAR, 00 WA, 2024 1wt & e
e A A w f iR A Tesi3t ® Jaenon- | T W o faf e e "ﬁm AT # B Feferfan smwwm of o e 4 Bes w Pt ki st am o s s wegm Sifes R o # Fraife & fred s & wr Preafaiya =2 RoRa vd aesifza & oo
- - Sf W W A e A Y3, W | (S T P Ao | = AP 1y @R 2FwY 2008 & s fls ariesomed & ufEngld e frede) sffemeone & Frag g oo e ofder o afifag @ w13 9 ag—aer 4 O F W 10,/ - W & S e, o e 1q:|l|'- =Carf w7
st s TS dfe, wtn e, g orep wm oty oo (4 we), deiwe A gszen | M |8 fm-23 13(3) T TET T TR Y oy e | o aEa o waE &) od wiEd o g e wn A afla dals o s s G A o iR ! R
s 7 T HITL, 282001, TR W, W, N W AN ({3 sanze- (evh wbwoewa | T I ST E A AT e e 2 S g st e et gt ; FE¥E Had g1 Fria [ o 90— fare /B o W, o s
(i 2 e A} i =1 s e i, g i | g o o e WIEETH EW 8 T WEA % W 0 e SRR U | N MR R | oW HaRy /e T T Rt | e & Fazerer oun e el s P oaifie s (oft ) @
T64339,362371 | | Tfa & &0, 28,1004 1P £ 7 B 2 s el e 4 o e ., — S FT
_ g wre” W e s @ fan geged AW AT A W T T . e ol i . _
i sl | SfEfEE Tl W WO AW BT A ser T ivesEso0e- (RR mAE W | 1 HHFT H HA W g wee e uw | | S L ) 2 Rl /SR A2 A AR AT S |
" i I M 2023 g ¥ el R qeerdt @ defrpn e | ufld WA faal® 21082023 |WMER, TR, TE-siemy d fug wg A i 4 TR N AT 9 A FE S
=t ( iR o s firwra Iut?fr'!1=1:-1'l11 T WEW, WA 2007 & TR Uit O S 9 i i e A | e e i A * el : - .
IL 10985801 ) vt A (v ) 1 ) i o e g o e A A (e o g @ Eea| | ,'F_:‘_*:’;‘E"”E‘E?’f‘ - (1889 M EF‘ﬁ ki 35 WOR A | g ael o dewge www.tigerlogistics.dn e W vrHgSa dwHIEe
L B | i, e o e g 893.00,504,00 e o A '];:hﬂg wami gy P ort Bl Bt Ryt £l 176 i e &1 T WY A A wow.bselndincom 97 9 TqwEr #1
. BE g g — NG R Tr— OIS & T W] AT SfeTd 0 o q@ --t..n 1_.1.pm.|'||} ‘f- e BE H &d| |qu1=f|3;g,- _—_.HTnﬁ_m.lw.,g# wffy . Eﬁ mmm
B s ) e S R . S S AL R Pem—" i T |t wre e diee g wrie wed| | LAMATRLAPMHIZZ WO W) | FER E F, e e
(o 4 WL 1O0IERNE) | W o5 W W aw, TR sa.05 @ wE & A e, WA YT 6 el o A T L
. | | ;ﬂ‘;j'l qiEH o ﬁqmﬂ'l,_l.-]-_;. e, 61, R W, L AMIATZL A POMSIZI AR =i s e
wifiesr firem & Forn ek et . ffirgor wifirendt, Tee i - R a7 300, dnad Sfee, Sen Bt g, e o e, S 1on, fEeeii—110018 & 916 59 00 T FEAT e =T TR a7 N T TR ST GET @A & 9 AabE & An o dm s s ahw E— : A
: e deie i ok el gk v 1 farfer 1 waER {21) e @ W T e =9 4 TTFEat A7 AW T g IRT AATTE fEm .'Ir::.-i'ﬂ'f'\-'e'lﬂ:"l'l'ﬁﬂlil'rﬁ.l .‘-!-:nx wqm"r‘-iﬂur'ﬁ'ﬂ e e T i e
3 g y — . ! H4E ] e Hl R 1 HIE i L T e[ &£ & ¢ o -MEllE E1E a4
AT S, Famen s 1, HITHE TR . ' > T[T, i : X + E‘qﬂ-! g R alE A Al & e A g9 W d9—59 F 99 T we Fietaa i oahe g grenE & B ofle e wede Balies & mge & b= 2 ﬁ'ﬁl’ m‘ﬁﬂ:‘r
T T, BN 2202308 - wftrEn mitrerl, 52 smsmivers fw owmdw fafeE | ¢ 4 e AT Sl AN T ; o : B T . o e s i - 3=12-20238 = 00147877)
=G rm.ﬁ?:- TR I o Aot T —=|-|-|=,5-—|x| [ E‘|=;|'IF| UL e o Jj--:--i' = By s gyn 2 ey A ARy o oo 3 9 ag—anr @) F ogienEl o) i o

EET TETRL TR ST Rl =t A
w0 (A= ®)
1 | Remaining work of upgradation of street light network (Part-ll) along | 293,57

with AMC for 03 year wnder AlM [2023-24) at 1A TDS City, Ghaziabad

Frafe famm 2612 2023 W1 1900 75 H BATE 15012024 T 1600 T T8 0TS A w0 Fah
&, forer i 17.01.2024 7 11:00 T W7 560 TVER] WA A | Pt g AsEs
foRy T W W W I Wi AR W AT 08 T R v Wl S s T
] EEE H A @l e |

Ate: 1, FfEErgem @wd B 4 wem e 9iea 27 sl w9 s @ g dneaodie 39
g | 2. firgn wrdt gy Prftesmmai o fift smdts ae s g e ferr Sow
T, S A W S, s e v Eligibility Criteria % 35 T 0T 39S
H= WA B, A= T 1 Consider =T i @mrm | Ffe wwash fimm smerd
website: www.onlinaupsida.com - " it fdF Q@A & webaite:
hitps:etender.up nic.in T 2300 5 501 F | wftes v (o), Sonommoafioffomm, wrge

IVTITRIT FH HTOf, DI WS, HIS-400013

uffre 1V |(Fram s(1)] wen SpEe
i aEmeeE fiwim anbedt ® wfinfee st gEeEr o witegi fBn mmEs
1 O - = B o e [ R ) e B A o O T O e L L e i
urfed sfED @M & A o afR e (redE) Faw zooz © Fow s @ ow wd
T+ AT A 13(12) W atwhn s wite w9 e 5y EEiw 6 ameEe, o2l
e o e B | O o B0 | Wl e D o | W e i
fgedm =R sl dieEE () /o giedns), 8 weaa F&ER Al
{amies Aoqeran), o it wm wfte fmdes), st ot odm aEe @t fmdee) @
A o oAt W 1 AN, 2023 T W 6.500,33,120.72 4~ (rm aeiE A A
dAard TR TF H agEe i e 9 w1 9w Jifen @ il @ eo B89 & e
WA st A T o

FEE G/ TEEsl  TREET G0 59 Wi % gEE 4 saee e o 9w
AU ¢ it Wl THed a9l WW W=al S Uadem JfEd B @ & &6
aeflEwrad N o PeEmed @ Bag g @ ey ofde g affes o) w1l @ aed
a9 W Wi A W gy Arg aftEr i an oo fEEee opa w AMGEE avee
= fermm 2

Ferstns ) 9 e o gl e o mdedl alte ang ol ge @R @ gregr, Hal
& AT g T owe © v dueedt £ and # afe Hofr @ oamr B o mee o At
T s wEAES At e SR A 1 e, 2063 B AR 6
£09,33,192872 /— [1E FHE A A 390 T 0w o) ags ot e 0 mE) & A
W A T e i e av e e and o mme—ar s s we gv afofie
1 e 1 e o L E A

uiEpfd ol 5 g & o ouear weg F Ry i owfafram @1 oo g @
Fu-err (8) & Wt o @t warownt o gl S geamet omyed @ s sfit
b 1

WS S W A e
fym =ffe wofy 97 98 ween oo W1 Y

w5 /0 WA, 41

we 7/ | A Eea

|t = e 200 T TN

W/ WA,/ 89/ A = AW arekt e, W g, s

e s fEn e

o gRT 5, F—an

R E | #az

< g | _ |
TR AT (A Ei-ze, 20 vF 20

% e 90w P wdem st wfter o i gt @i seeeneT
fai®: 22 fawiaw, 2023 T,/ — WA s
I YITETET, SO e Pfew wtfnoe affew fafds

o 9
GICEIECARIL L)
QIR faren 3R o oy sear a1 (aReHE ufshan)
ffergemaen, 2016 &1 fafE 12,
TUIUS Selhicd UTSAC ToIdes
& fEaemesdr & eararef

faeRor fawga faaror
1,| FrRe =R B W GuHs IS UIgde fafice
2 | erfte d1eRr & frmee o R 28121947
5. | iR R arlie @uike aar IR — Hag
e/ dole &
4| PrRE TR A Pk TEa U32100MH19B8TPTCO45671

5. | @R ¥R @ dohed wwEter @

g, | Ty e e ufshar @\
fafr

e /g <R ygaE e

205, R\ Yo, AEAT TR, e dve,
Hag R, e, WERTE—400053, TRA

13.12.2023

T PRl @R BE) B

i
a |

7. | #uRe e eR & IRFENS @ IRA
fofer

14—12—2023 (SIS 18—12—2023 HT (TS fhar 1am)

EINESENEC]
ITTAT MBI BT T 3R G Tofl. ¥, : IBBI/IPA-001/IP-P-02649/2021-2022/14048
R
| uRemrus @1 A, e, §a srger aelT : 109, g fohRor fafee, dRar Wil AW, g
TP 9IS # dolleg faeeii— 110001

-9 : jindalrahul60@gmail.com

1],| IREHUS & W YFHGER P g | uar -

109, I Tt fafeeT, wecRar el A1, 3

3R I s faeel— 110001
-9 : cirp.pmeinfratech@gmail.com
11| Tmar oga we =g St R 13.01.2024

TIERT Gar &1 oIl 8 & w5 dwoe ffyy =amanfdesor, a8 @i 9 14—12-2023 @1 diewg
IWICH UZdC fAASS & URFATIT KT IR &7 3Mee f3ar ¥

HeHg $Ied UiRde fafics & RAURS! W TAggRT U+ <74, THTOT AfYd, 13—01—2024 BT 37eraT
ud UREATIS & FHT HUR IMgTH 10 & AT afdfd ud TR IR H= @1 ART &1 Sl 2|
ol oFeRl @1 U9 <19 7Y YA Sadl Soldgitie AEEl §RT WA B 86T | o T
TFER U T, YHIVT & T, TN, ST gRT AT SAASIE AR §RT UG PR W ¢ |
QT & ol T Y AT B UG g 8|

g figel
gREHTIS, NeTE gHhIed Uigde

Yol §. : IBBI/IPA-001/TP-P-02649/2021-2022/14048

(FgaYE 2g TR B JedT 09—03—2024 TD)

HaAR U : 109, G fawor ffesw, HwRar wiE Anl, ¥ fRei— 110001

Tofl. §-3 : jindalrahul60@gmail.com

fafYr : 22—12—2023
WM : el

wWwwereaownere .. com

THIS |5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A
PROSPECTUS ANNOUNCEMENT AND DOES HOT CONSTITUTE AN INVITATION OR OFFER TO
ACOLIRE, FURCHASE OR SUBSCRIBE TO SECURITIES, NOT FOR RELEASE, PUBLICATION OR
DISTRIBUTION DERECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

@

JYOTI STRUCTURES LIMITED
SINCE 1574

JYOTI STRUCTURES LIMITED

Carporate identity Mumber: LAGZ00MH1974PLCOT 74594
Our Company was incorporated as “Jyod Structurars Private Limisad™ an May 27, 1974, &5 a privale
brnited Company under Be Companies fcl, 1956, and was grarted the Cerlilicale of Incoeparation by the
Registrar af Camgparses, Mumbai (the “Rol"). Subsaguently, our Campany was corveried inig 8 public
Irnited company and tha name of our Camgpany was changed Lo “Jyofi Structunes Limibsd” an Ociobar
1,190, vide a Tresh cemificase ofincorparation Issued by the Ral,

Reglstered Office: ath Floar, Vaecha Chambers, New Link Raad,

Andheri {(Wesf], Mumnbai 200 053, Maharashira, India
Contact person: Sonali Krishary Gatowad, Company Secrelany and Compliancs Officer
Telephone: 032-40815000 | E-mail id: investor@ysl.co.in | Website: weew jyotistructures in
Corporate dentity Numbaer: L45200MH13T4PLC0T 7434

OUR COMPANY IS A PROFESSIONALLY MANAGED COMPANY
AND DOES NOT HAVE AN IDENTIFIABLE PROMOTER

ISSUE OF UP TO [=] FULLY PAID UP EQUITY SHARES OF FACE VALUE OF T 2 EACH OF OUR
COMPANY (THE "RIGHTS EQUITY SHARES™) FOR CASH AT A PRICE OF +f [#] PER RIGHTS
EQUITY SHARE [INCLUDING A PREMIUM OF ¥ [H-;l PER RIGHTS EQUITY SHARE) [MSSUE
PRICE") AGGREGATING UP T 17, 500 LAKHS" ON ARMGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY M THE RATID OF [*] RIGHTS EQUITY SHARES FOR

EVERY [#] FULLY PAID-UP EQUITY SHARES HELD BY THE BLE EGUITY SHAREHOLDERS
0N THE RECORD DATE, THAT 15, ON [#] ("RECORD DATE"| (THE "ISSUE"|. FOR FURTHER
DETAILS, SEE “TERMS OF THE ISSUE" GE 243 OF THE DRAFT LETTER OF OFFER,

*Arsuming il subscripbon, Swehsctio the fnsdzsiion of fhe Basiz of Alotment.

This public anncuncement is being made in complance with the provisans of Regulation T202) of tha
Securities and Exchange Beard of India {Bssue of Capilal and Discloesura Requiraments) Regulations,
2018 as emended | “SEEI H]Dﬁgglglﬂatinrrs':. to stata that dyali Stuciures Limiled is osing, sLtn'El:I
fo requisite apgrmlals. merket conditions and other cansitarations. an issue of equity sharas b its aligiale
EEJI,% sharehalders on rights basis and has filed the Draft Letter of Offer dated December 20, 2023
[‘DLOF) on Decamber 20, 2023 wih the Secuntes and Exchanga Board of India ("SEBI), the BSE
Limited (BSE") and the Matonad Sleck Exchange of Irdia Limited ["NSE", together, the “Stock
Exchanges’)on December 20, 2023

Pursuant to Requlation 72{1) of the SEEI ICDR Raguiations, the DLOF filad with SEB], BSE and N3E s
apen for public comments, d any, The DLOF I3 hosted on the wehsite of our Company al
it (iwes, [yolistructunes, inf, webaite of ZEBI atwaww s2bi govin, websie of siock exchanges whese the
enuity shanes are Ised Le. BSE Limied al wasw bseirdia.com and National Slock Exchange of India
Limated ol wearhonseindia, com and websie of he Lead Manager Le._ Arihanl Gapial Markgls Limied al
s anbaniapial com All mambars of $ie public ane baraby irmdbad o provide thes commeants an tha
DLOF k2 SEBI, BSE and M5E with respect bo the disclosures mads in the DLOF. The pubdic = raguasted
iz send & copy of e commands to SEBI, BSE, KSE and to our Company or to the Laad Manager io tha
Issue at ther respactive addressas mentioned harein. &1 commerds must be recaivad by our Company o
by the Lead Manager an or before S pom. on the 2128 {baenty first) day from the afcrementionsd date of
fiireg the DLOF with SEBI,

GEMERAL RISK: Imasimant in equity and equity-related sacurilias imwalve a dagree of nisk and
Investars should niat ireast any funds in the Essua unless they can afford 1o take the nsk of kosing their
rvestment. investors ane advisad o read the rsk factons caraflly bafore teking an investmant decisionin
the lssue. For isking an investment decision, Irvestons muss rely on their cwn examingtion of ouw
Company and the Bsue inciuding the risks replved, The Rights Equity Shares have nat been
recommended c:raﬁp'm:l by SEBI nor does SEBI guaramee the accuracy of acequacy of the contents
%:_IEE DLOF. Spechc abienson of Invesiars is imviled b the section "Risk Facors™ on page 23 of the

Hmn:'ﬂnp{alﬁed ferms used heren and not specfically defined shall have the sama meaning as

asenbad fothem in tha DLOF
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" LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

frihant Capital Marksts Limited
Merchant Banking Division
#1011, Saltaire Carporate Park
Guru Hamavindi Road, Chakala, Andhari (E],
hiumbal = 4090 (93
CIN: LET120MP1982PLCA0T 1682
Telephone, +51 52 4225 4600
Emall mbdi@arihanicapial com
Investar grisvance e-mail id
i kantcanial com
Contact Parsans: Mr. Amal Kshirsagar |
br. Satish Kumar P
Wabsite: waw.arinanicaptal. cam
SEBI registrafion number: INMIODDD 10T

Bigshare Sanices Private Limited
Office No. S6-2, 6th Floor, Pinnacle Business Park,
Mext {o Ahwra Cendre, Mahakali Caves Road,
Andhen (East) Mumbsai 400 (33
CIN: LHS0aiH 1 S0P TCOTES34
Telephaone: +31 22 G263 5200,

Emall: rightsssusiibigsharecnling com
Investor grievanca e-mail;
myestonfEtigshansanling com
Comact Person ; Suraj Gupla
‘Wabsite: nghtsissusiihigshansoning com
Inwestar grievance e-mail;
investanZhigshareanline.com
SEBI registration no.. INRIDI001 385

For Jyoti Structures Limited

On behalf of the Board of Directors

Sdi-

Sonali Krishnaji Gaikwad

Company Secretary & Compliance Officar

ACE 312
_ _ DISCLAIMER.:

Jyoti Structres Limied = propasing, suﬂm ] e?_ﬂ:uln::al:le statutary ard requiatony requiremesnts,
recaipt of requisiie appravats, marked conciions and othar considaralions, & 15508 its aguily shares
on rightts bizsis and has fed a Drafl Letter of Offer with the SEBI, BSE and NSE, The Draft Letter of
Citter shall ba availabla on e webeiba of e issuwar company al hllp: e jpolisiuclurgs ind, an e
website of SEBI Le. wera sebigow.in, BSE atwww bsaindia.com, and M5E at wavsnsesndia, com, and
atsa on Ihe website of the Lead Manages al www.astanicapial com, Investors should nobe thal
inwastmeant in aquity imealves a high degrae af risk. For details, investors should refer to ard reply an
the draftletter of offer mcluding the sectan "Rlsk Factors"- on page 23 of the Draft Latier of Offer, This
anfouncamant has bean prapared for publicaton in India and may nol ba releasad in any olhar
jurisdiction, Please nate the distribution of the DLOF and issue of aquity shares on rights basis o
parsoa in carrtain | Schaians culside | Adia may b restnchad h:.' lexgal reguirgments presailng in hose
Jurisdichions, Accordingly, any person wha acquires Rights entilemand ar Rights Equity sharas will be
deemed 1o have dectared, warranled and agresd that at fhe time of subscnbing for the Right Equity
Zhares or the Rights Enlilemants, such person is nof and will nod be in the United Statas andfarinfhe
restricted ursdictions. The Rights Equity Shares of the Company have not been and wil not be
redistenad undes tha Lnitad States Secuilies &cl of 1533, a5 amendad [Iha "Securities Acl), orin
any othar jursdiction which have any restrictions in connection with offering, issuing and allal:IinE
Rights Equity Shanas wihin its juristcions, andfor b its ciizens, The affenng o which the DLO
refales is nat and wnder no circumstancas is o ba constread as, an offering of any Rights Equity
Shares or Rights Entitements for sale in the United States ar any other junsdiction other thamn India or
as a soficilalion thenain al an offer fo buy ény al tha 23id Rights Equty Shares of Rights Entillemants.
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1. £t WA YA HiEwg S (HSiQR/s Rl )

famet e HeR-659-, =FEE-Y2H XA MR, 3T I« 201010

2. St BRI W (HE-Fsiar)

At HeT AeR-659-3, @ S-YH TR MR, I Ia9 201010

3. 3B oSN (TRX)

fraredt R e 1153, ARSARA f9eR-1, A-FHaswd], Fite arex dw fasm TR M,
IW Y& 201001

4, foaafrs oell Wi (RR)

famet 7R . 659-3R, T Te- YW TERA MGAEE, IW YW 201010

EREH R HERIR

g 3MMIeh 0T Wl WE&AT-100741013807 & Hedf # 71

WIATYReE T 9 ot I
ESURC G 100741013807
TIYT =it e @t fafr 06-01-2018
Tigha @ e PL-PERSONAL LOAN SMALL TL
TRd AR ¥. 5,00,000/- (TUF UTE ARG HIA)
SR/ TR . 18,35,000/~ (TIT ERE NG g TR 0TH)

IWIE @Al bl Werex 18 feord vman & wiiefa oo @& weaw 4§ %, 5,00,000/- (¥9F g
AN W) i 0T GrIew Tpd w7, TE T WA B T F SRR 9
¥ 2R zafe e, fewice ®9 F, A1 fF SR oarn T ® 76 9 39 R F R/ 5
Heig § 394 @d ol /e @ & T wed 3em # fawd 1 21 3% fewiee
% TEASR, 31Uk WA Tl 06.01.2018 1 Teh R-Towifea ufufa & & § anfiepa feran
TR, SR foR R 3 fafia aremes § @R 3w Wely § aRdig Rerd e 6 sl iR
feenfeen o ITUR 7@ T § | Ae9R, B9 IURE Wt o/ 31w/ gawei # amw
A T SR 9 Tl ¥ gE T T 3R S-S e B € R 06-12-2023 qH
T ST T 1 T Fareai ot IRifd R ATel ST SiR SMeRRAeh /AN IS &
A FA . 18,35,000/- (T 3MSRE A Ueli| TSR A1) TW Afed &l U &l aRE
H 60 feHl ot rafy & i e iR pice &, o fawa e R @ gfaya dafe
I 310 Heol § o Afed TE Wt wRarsar o SR URT 13 % yEEE iR sifufEm
% 3 YUl o TTEY Tg, AEHE AT ekl o A1em | SRl o 3Mavaeh faerg,
SIS 3R el o1 feaifed am, S foR = afvfa gfaya dafaal 6 aget & fag
T FHS e |
giayd ST /awta et faerur:

Hufd W 3frerdae duesh: 100 o TS o &% 1 WY, U R 30, TH HAHIR,
TEHE Ired, e Haw g TR, SW e # ferq, st JeR 1, feg JaX 9080, Ut e
01/28 W% 1244 f&iE 21-01-2016 & Tod Afer@l | o, Ht W I HgHg ST
% AW W

-
| W 3 1 wile gféqor I I Wl '
| ufem 3 ol @l ESi IS T 18 HIE HSt

e 97 o Afifed foan S € fof i &t 91 13 (13) % TR 319 de i fafaq
et e forg fomm farsml, ug = sr=ren fafyr @ 3@ Aifew & Fw 3feafed s gfaya Huf
T TR T&1 < | 3 AT il 9RT 13(13) 1 e off R-3rare sifufrem &)
BRI 29 % T8 SSHY A 2 |

I AfeT S & IH TWE o 3T HEAT A HILA BRI YE B 6 MURR W G
9GS for €, S fop ore e & Rt oft o] wraerms & dea srifird ® | gweR atarm,
ek 3T F W H T AR A TGeA F AU qobTe g H 10fa wRarE & e
i 3fed TS, A A T FRAE/FHAR! YE HIA H SRR R T T |
IR T TXRHT =M 1 U7 13 S ST-9RT (8) o €M i 3R TRt R
STt 7, Tk T <MTd SeRrn AT O AR o [T Wi S 3R S 5N R T
3MTeRRTR Sa/anTd M 1 gfaya sRa(T) = fasht 3 fog F=mn & gerree i fiafyr aeh
ASIfeR =T BRI, hIeeM MHEA ek, Star 9 Hfersr =1 fsit S sR1 a6 Jehd|
1 Py T off e € fop afe S R0 fopu Y streRfiees e anfe s e s
Tfed s A o G AR AR A sR gfaya dufa it faset & faw Aifew
I A T, Sl A H1eeH, fifaer et week = frolt S grn wiga 2 S g,
@ 27 gfeega () i fermifad wA % ThaR TRl 8 Thd T

gY@ Ra(AT) i faeifaa & & fau Sy qHa-9 & aRUed § FSieR &l &
STffsrErm ot SR 13 W ITERT (8) Y 3R A A S ¥

et farvearaur|
fafr : 07.12.2023 SIrRa TTereRT|
WE : AU forenferer wmer wEAw @ fafiey




